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ORDER
CA No. 783/ND/2020 has been filed by the Operational Creditor

who has prayed for termination of the CIR process. It is
submitted that in terms of the directions given by the Hon’ble
NCLAT in Company Petition No. 80 (Insolvency) No. 1511/2019,

the Learned counsel had been directed that the IRP would not



taken any steps for publication and not constitute the COC, if not
constituted. It is submitted that the claim of the Operational
Creditor has been settled to full satisfaction and they are now
filing for termination of COC. This application has been filed
through the IRP. The affidavit of IRP and Form ‘FA’ are also filed
in terms of Regulation 30A of the Insolvency & Bankruptcy
Regulation. Keeping in view, the submissions made by the
learned counsel and in CA, there appears to be no impediment in
terminating this CIR process. No COC has been constituted and
CIRP proceedings have not yet commenced. This application of
the CIR process to be terminated is allowed. The Corporate
Debtor is permitted to function through their own management
and release of the moratorium is ordered. Since claim of the IRP
has been settled, the condition for furnishing of the bank

guarantee is not required.
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